SHRIP. CHIDAMBARAM: Sir, | mave: That the Bill, ags amended, be passed.
The question was put and the motion was adgopted.
The Land Ports Authority of India Bill, 2010

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI AJAY MAKEN): Sir,

on behalf of my senior colleague, Shri P. Chidambaram, | beg to move:

"That the Bill to provide for the establishment of the Land Parts Authority of India to put in
place systems which address security imperative and for the development and management of
facilities far croas border movement of passengers and goods at designated points along the
international borders of India and for matters connected therewith or incidental thereto, as

passed by Lok Sabha, be taken into consideration”.

The Land Porte Authority of India Bill, 2009, ag introduced in the Lok Sabha on 7th August,
2009, was referred 1o the Department-related Parliamentary Standing Committes on Home Affairs for
ite examination and report. The Committee considered the Bill and presented its report to Rajya

Sabha on 24.02.2010.

The infrastructure available with the Customs, Immigration and other regulatory authorities at
the existing border-crossing points on our land borders are generally inadequate. The supporting
non-sovereign facilities are also either inadeguate or absent and all regulatory and support functions
are generally not avallable in one premiges. Even where the facilities are located in cloge proximity,
there is no single agency respansible for coordinated functioning of various Government agencies/
service providers. To overcome such battle necks at such border-crossing points and with a view to
facilitate legitimate crose border trade and commerce and movement of passengers, it has been

decided 1o develop 'integrated check post’ (ICPS), which are envisage ta provide required facilities
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for such movements in a coordinated manner to enable better administration of sovereign and non-
sovereign functions. The ingtitutional arrangement to overcome the planning, construction and

mainterance of the ICPs is ervizaged through a statutory body viz ., the Land Port Autharity of India.

The Land Ports Autharity of India is an innovative institutional arrangement and will be a lean,
oversight body aimed at praviding better administration an adhesive management at designated
crossing points/ land parts on our borders through integrated check posts. It would function as a
body corporate with the representatives from the Ministry of External Affaire, Railways, Defence,
Departments of Commerce, Rewenus, Road Transport and Highways, State Governments
concerned, other stakeholders, such as, trade and workers representatives, etc. the Land Ports
Autharity of India shall exercise its juriscliction only over the designated paints, notified by the
Government from time to time for development is an Integrated Check Post. Each ICP will be a ane —
stop location for avalling various sovereign and non-sovereign services, ag in the case of airports and
sedports, and function under the aegis of the Land Parts Authority of India. The proposed Land Ports
Authority of India and Integrated Check Posts will be unigue in nature and are coming up for the first
fime in the country. Further, the construction of 1CPs will also enhance the bilateral trade and

coaperation between India and its neighbouring countries.

The Integrated Check Posts shall be a sanitized zone with dedicated passenger and cargo
terminal comprizsing adequate customs and immigration facilities, security and scanning eguipments,
health and guarantine facilities, passenger amenities, like, waiting areas, restaurants, restrooms,
duty-free shops, parking, warehousing, container yards, offices of transport and logistic companies,
banks and financial services, dormitories for drivers, and all related facilities, like, service station and
fuel stations in a single complex, equipped with state-of-art madern amenities. To begin with , it is
propoeed to et up ICPe at 13 locations in two phases. In firet phaze seven ICPs and in the second

phase, six ICPs would be developed.

415



500 P.M.

With this, | request the Houge that the Land Ports Authority of Indig Bill, 2010, is passed by Lok

Sabha on &th May, 2070, be taken into consideration.
The quastion was proposad.

SHRI 8.8. AHLUWALIA (Jharkhand): Sir, | rise to gpeak on the Landports Authority of India
Bill, 2009. This Bill was referred to the Standing Committee. 3ir, the background of the Bill is this. It
wag way back in 2003 that the National Security Council secretariat and the Committee of Secretaries
of the Government of India concluded a series of discussions and said that Integrated Check Posts
(ICPs) at he major entry points an our international borders can be started. Then, Sir, it was found
necessary that to set up ICPs all regulatory agencies like Immigration, Customs, Border Security,
etc. should be housed together with the support of facilities in a single complex eguipped with all
modarn amenities. That was the basic idea. But, Sir, in the meeting of National Security Cauncil
Secretariat held on 8th January, 2004, which was chaired by the Cabinet Secretary, it was decided
that the Department of Border Management would set up an Inter-Ministerial Group comprising of
representatives from NSCS, MEA, Department of Revenue, Ministry of Commerce, the Ministry of
Road Traneport and Highways, Intelligence Bureal, SSE and State Governments to recommend the
nature and structure of autonomous agency which will undertake this task. Sir, the Inter-Ministerial
Working Group was formed and they recommended a statutory authority as the most suitable model
for an agency to oversee and regulate construction, management and maintenance of 1CPs. The
Committee of Secretaries considered this on 27th April, 2006, and concurred with the approach of
the IMWG. The Committee of Secretaries gave in-principle approval for setting up of Landports
Autharity of India as an autonomous agency under the Department of Barder Management framing a
proper legislation for this purpose. Sir, | would like to mention here that initially when this

idea was being dizscussed in different guarters, at that time under the Chairmanzship of the Minster of
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Commerce, & meeting was called where the Miristry of Commerce came forward for (CPs and they
allotted Rs 30 crores far a kickstart. Today, on different international barders, although our agencies
are there, they are in rented accommaodation. Somewhere, ig it near the border, somewhere the
offices are far away from the border. They are working from rented apartments. There is na full-
fledged office but it is warking. Sir, we have about 4026.7 kilometer long border with Bangladesh; we
have 3,488 kilometer long border with China; was have 3,323 kilometer long border with Pakistan;
with Nepal, we have gat 1,787 kilometer long border; with Myanmar, 1,643 kilometer long border;
with Bhutan, it is &99 kilometer long and still we claim that we have abaut 106 kilometer long border
with Afghanistan. That is our claim The point is, out of these, with China, it i a porous barder., With
Pakistan, it iz partially barbed-wire and partially porous, because right from Jammu ta Sri Nagar, it ig

totally porous.

Then, with Myanmar, it is porous; with Nepal, it is porous aid with Bhutan alsa, it is porous.
There is no barbed wire. We have a barbed ire right from Gujarat to Rajasthan-Punjab and in a part of
Kashmir also. But in rest of the places, there i2 porous border. Now, Sir, i you see the Bill, in the
Statement of Objects and Reasons, 1t has been said, There are several designated entry and exist
paints on the international borders of the country thraugh which cross-border movement of persong,
goods and traffic takes place. Good border management is mandated by India's security concern
and to thig end, it is impartant to put in place system which addresses security imperatives while also
facilitating trade and commerce.” Sir, the reason why | am reading this is because till today | am not
able to understand as to why this Land Port Authority is handed over to border management, to the
Home Ministry. Why is a Home Minister piloting this Bill? Actually, this Bill is meant either for the
Firance Ministry where the Revenue Department, the Customs and the Excise are there, ar, it should
be piloted by the Commerce Ministry where the trade, commerce and other treaties are being daone.
Sir, there was no Department in the name of Border Management in our system. In Marth Block,

there was no such Department. But, Sir, suddenly, it was decided by the Committee of Secretaries
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on the 8th of January, and the formation of Border maragement was done on 29th Septembier, 2003.
Although this idea of formation of ICP was long ago discussed by us, but, suddenly, a Department
was created, the Department of Border Management ; and what is their role, Sir? If you see the Bill,
this Bill is nothing but simply a replica of Arports Authority of India’s Bill. If you just read out the
Airparts Autharity of India Bill and then read out the Land Ports Authority of India Bill, you will find that
it ls more or less the same. It iz simply cut and paszte. Although there also the security aspect is
there, but it iz not contraled by the Home Ministry. Although in the entire Airports, the security
provisions are there and the CISF i taking care of everything — Customs is there; Excise is there; the
Commerce Minigtry is there and the Immigration Department is also there — but still it is not under the
Home Minigtry. It is under the Civil Aviation Ministry. Now, when you are talking about land ports,
then either it shoud go to the Highway Authority or to those who are locking after Urban
Development, to those who are looking into the matters related to roads now, when we are talking
about providing highway connection right from Turkey to Hanol and when discussions are going on in
SAARC that there will be no passport system, no viga system for movement in the SAARC countries
and we will have a Highway, then who will contral this? Why do you need a Police there? Why dao
you need the Home Ministry there? Sir, | was going through the functions of the Land Ports
Authority. That is in Chapter Il and | find that in just two places anly, the role of security has been
mentioned. And for what purpose in that 7 | shall read clause 1(2). It says, "\Without prejudice to the
generality of the provisions contained in sub-geaction (1), the Authaority may () plan, procure, install
and maintain communication, security, goods handling and scanning equipment at an integrated

check post.”

MNow, Sir, they are doing the same wark here, in the Arparts Autharity of India. The CIEF is
daing the same thing. What new work are they doing here? For the asroplane, whichever be the

airport where it is landing is the barder. Why I there no border management there? Wherever land
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connectivity is there, when they enter India, that is again & land port. Secandly, in clause 11(2) ()
says, 'provide appropriate space and facilities for immigration, customs, security, texation
authorities, animal and plant guarantine, warehouse, cargo, baggage examination, yards, parking
zones, banks, post offices, communication facilities, tourist information centres, walting halls,
canteen refreshment stalls, public conveniences, health services and such other services as may be
desmed recessary” . These are the functions of the Land Port Autharity of India. Now, here they
want that it should be under the Home Ministry. | thought, there may be some danger and they want
1o protect the building and they want to protect everybady. Now, Sir, the question arises, when you
reach a border area, where are they going to put up? Rucksol; it is Indo-Nepal border. Now, the
entire 1751 kilometers of the Indo-Nepal border ig 8 porous border. Nobody can make out when a
cowboy, while grazing cows and taking care of them, entered Nepal and when a MNepall cowboy
came into the Bihar and Uttar Pradesh border. In that porous border you are putting up a land-port
authority at Rucksol. Then comes Wagah, which ig at the Indo-Pakistan border. Then there is More,
which iz Indo-Myanmar, which ig again a poroug border. People come from paddy fields with
headioads of goods and enter into the villages of India and go back from Indian villages to their
villages in Myanmar. Nobody cares. You are going to sit on the road only this building, this big arch,
gate, gateway of India or gatewsy to Myanmar, and you want border maragement. Mow, the third ig
Petrapol. It is Indo-Bangladesh. At the Indo-Bangladesh border aleo, at some places there is barbed
wire while it Is porous at other places. Then there is Docky at the Indo-Bangladesh border; Docky
part in Meghalaya. It is again a porous border. Then there i Akhora in Tripura, which lies at the Indo-
Bangladesh border. There s barbed wire, but partly porous. Then, Chandrabangha, West Bengal, is
again on the Indo-Bangladesh border. Sutrakhand in Assam ig an the Indo-Bangladesh border as
well. Gawarpuchia, Mizoram, s also at the Indo-Bangladesh border; it ig also covered partly with
barbed wire and partly left apen. Then, Sunculi, Uttar Pradesh; Indo-Nepal. It is porcus. Then,

Rupaidiha, Uttar Pradesh, Indo-Nepal; it is a parous barder. So, Sir, what is the role 7 You might ke
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aware that some time back a BSF officer posted in that area had said, "What will we do with the
cattle or buffaloes that are entering our side of the border? \We have caught them. But we have no
funds to feed them. How to feed them?" These are the problem, but we are going ahead with a

land-port authority.

Land Ports Authority is basically a building where you are putting all these people to open their
affices. So, you can have a landlord. s this the Home Ministry's work to become the landlord of the
bulding? | am saying so because again, for the security of that building, you are not doing the
security. In clause 12, you say that respective Border Guarding Forces deployed at the borders of
hdia shall be resporgible for the security araund an integrated check post. Who is the Border
Guarding Force? Either 1t is the BSF, or, it is a paramilitary force, or, the military. If they have to
protect and take care of the security arrangement for the building, then, why are you required? Then,
Sir, next is the clause 2(2) which states, "The Autharity may, whenever considered necessary so to
do for ensuring the peace and security at an integrated check-post, seek the azsistance of Armed
Force — Central paramilitary force or the State Police.” That means, in the border management, they
don't have any role. For the security purpose, they need the help of efther State police or paramilitary
forces of or the Defence Forces. Then, again, Sir, in the CrPC, there is a provision for maintenance
of public order and tranguility. You cannot call any time the Armed Farces that come and rescue Ug,
come and maintain tranguility and peace. You have to invoke section 130 of GrPC — use of Armed
Forces to digperse asgembly. Then, you have o digperse assembly by use of civil force; then, Armed
Forces. Then, you have to depute a Magistrate. The role of the State Government comes. But, when
the Committee of Secretaries initially suggested that they should consult the States, the major States
were not consulted. Many States came forward that you are going to acquire land from ue; talk to us;

discugs with us on how you are going to manage it.
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The State Government people are the best people. I you want to start anything in Baxaul, you
should have contacted Bihar Government, if you are going to start anything in Sinauli or Bupai Diha,
you could have talked to the LLP. Government; if you are starting anything in Bengal, you could have
taken the West Bengal Government into confidence. When you are talking to start an ICP in Moray,
you could have taken the Manipur Government into confidence, or Mizoram Government, ar,
Meghalaya Government into confidence. But, | am surprised to gsee that all these things have nat

happened. And, we have mentioned in the Committee Report also that the gates were nat

consUted. SFM 1 RS T 2, W 7 &1 THEEN S 2| I8 T o1 F1e% FoRIE 61 a5 &e
TEI S, SHFH I T 27 THH IS BB S 2ITR1 | have gat both the Bills —the Alrports Authiority Bil
and the Land Portg Authaority Bill. Sir, | have done little comparison. Whatever ig written in the
functions of Land Ports Authority in clause 11(1), the same is menticned in the Airparts Autharity Bill.
The only word that they have changed, at the time of functione, they have said, "have powers”.
Then, in clause 11(ii) is the same as clause 1) of the Alrports Authority Bill. Everything is same. |
do not know whether my learmed friend and the Minigter of State, Shri Ajay Maken, has done thig

homework or not.

| am not aware whether a legal luminary like P. Chidambaram applied his mind or not. But it
shows the poor knowledge of the legislative department. They have done the job of cutting and
pasting. They have copied the "Powers and Functions' of the Airports Authority Bill, and, pasted in
the Land Ports Authorty Bill. At only two places, they have done something. How is it possible?
And, why ig it so when you are making a separate law. The border management was not there at all.
This was a new department, which you started. Now, a new Secretary is deputed. | don't have any

grouse against the person who is working there but my grouse is against the system.

Mow, in the Airports Autharity, you can maintain without border management. Why will the
Land Ports Authority not be maintained without border management? Is it the work of the

border management to look after the State Manager s work ? This is basically the work of the State
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Manager's, and, nothing else. When you need security, you need the para-military forces to protect
the building, when you need Armed Forces to support you from auteide, then, why you are there. |
don't know whether under the powers and role of border management, any para-military forces are
coming under them or not. | am not aware whether they have raised any separate force or not. Here
again, in the bulding, vou are using "watch and ward'. Because 'watch and ward' was written in the
Ajrports Authority Bill, you have written it here also. When 'watch and ward' is there, then, why do
vou need & 'sioatr’ there? So, when the CISF Is looking after the scanning machines, x-ray
machines, frisking machines and everything, the same CISF can work there also. But because
Airparts Authority is controlled by the Ministry of Civil Aviation, and, this Land Parts Autharity will be
controlled by the Ministry of Home Affaire, az if the Home Ministry has no other work to do, and,

now, they are going to do the job of landlord.

Sir, apart from this, what are we going to do here? Faor cargo, you have: cargo inspection
sheds, warehouze, cold storage, guarantine, laboratary, dormitory, dispensary, restaurant, clearing
agents, and, barks. For passengers, you have! passenger process ared, waiting halle, duty-free
shops, passenger utilities, digpensers, currency exchange, and, internet facility. MNow, for internet
facilities, Mr. A, Raja iz also there. Then, for adminigtrative building, you have: gates, security huts,
watch tower, electric substation, area lightning, bore welle, pumps, water treatment plant, area
drainage, sewerage, sverything; whatever is required as & part of infrastructure, that is there. | am
concerned about the point that you are going to outsource the places for private hatels. You are
going to autsource the waork of the clearing agents alsa, all private people. Then, you have
restaurants. In the name of restaurant, people will get free access; in the name of hotel, pecple will
get free access. I8 the Border Maragement department of the Home Ministry going to run thig, or,
are they going to outsource it? And, it they are going to outsource it, whom are they going to
outsource it — to a private party, to a foreign party, to PSUs or to the ITDG. That ig my point. That

is a matter of security concern. Inthe Statement of Objects and Reascons, you have raised certain
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points. You say that for strategic reasons and security management, you are taking these steps. |
agree with you on that paoint but how are you going to manage, and, how are you going to manage

these porous borders.

Then, Sir, | come to ancther chapter of this. They have left Srinagar-Muzaffarabad access.
There iz no landport authority building on Srinagar-Muzaffarabad access. They have left Poonch-
Rawalkct access. They have left Uri-Salmabad-Chakaoti access which is going to PoK. They caid that
there is strategic reason because we treat Pok as Pak-occupied Kashmir. That meang, it is part of
India. Yes, fine, | agree. But, then, put some scanners. Whether on those trucks, when they are
saying that they are bringing apples or akhrot from that area, they are bringing those things or
grenades and AK-47 are coming. Why don't you put scanners there? Why don't you put machines
there? You can scan everything and all the containers can be scanned so that arms and ammunitions
do not reach here. Now, today. what is happening? In the entire Kashmir Valley, you will find
Chinese products. Itis full of Chinese products. From which way or route, they are coming? They are
coming through Pok now, we have an agreement with them called note on croes-LoC trade between
Jammu and Kashmir and Pok. | was going through it. When it was started, they had shown the
strength saying that so much of trade can take place. But slowly, it is coming down. Now, it is nota
product which is the produce of that area. The understanding was that the produce of that area and
the produce of this area can be exchanged through barter system or thorough money exchange also.
Basically, it was through barter systermn. But, now, we find that the produce of that area is nat coming
here; the Chinese products are coming to India. Now, if you are nat going to put scanners or the
security arrangements at the check posts, then, how are you going to stop them? Sir, | was going
through the items like apples, bananas, grapes, mangoes, pineapples, oranges, coconuts — fresh
and dry. Al these things were there. Then, Peshawarl chappals, cushions, bed-sheets, wall
hangings, carpet pieces, stoles, medicinal herbs, etc. were exchanged between Pak and Jammu

and Kashmir. But, now, what is happening? These stales are Chinese; these herbs are Chinese;
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these products are Chinese; and, they have flooded the market. So, how are you gaing to stop it7?
There is no coordination between different Departments and there is no vigian. | think, it is & fight to
grab this opportunity. Now, it the concerned people are not there and if the concerned people are
not designated with the job, then, who is going to do it? The work was of the Revenue Department;
the work was of the Department of Trade and Commerce. But, the wark is taken up by somebady
elze. So, my gpprehension is about its successiul functioning. Sir, my apprehension is that these
officially acclaimed landport authaority entry points will be misused. Thesge are my apprehensions. But,
ctherwise, | support this Bill. | suppart the cause, but, there are so many lacunae. | believe that the
Government should take care of these while framing rules and regulations and they should take care
that these access points do nat fall into wrong hands when they are going to outsource. They are
certainly going to outsource. There is no doubt about it because they are not going to contral it from
Morth Block. And if they are going to do i1, they should gee that it should not fall into wrong hands
and we should not repent later that we have nat done this; otherwise, we could have =aved the

people from such tragedies. So, Sir, with these words, | support this Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Shantaram Laxman Naik. As we have to

pass it today, please take only five minutes.
SHRI SHANTARAM LAXMAN NAIK (Goa’: Okay, Sir.
[ ige to support the Land Ports Authority of India Bill, 2010, ... (dnterruotions )...
THE VICE-CHAIRMAN (PROF. P..J. KURIEN): Flease take five minutes only.

SHRI SHANTARAM LAXMAN MAIK: Inany case, Sir, | am a substitute speaker !
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is why | said 'take only five minutes’.

SHRI SHANTARAM LAXMAN MAIK: My friend Mr. Natchiappan was to speak on this. So, five

minutes are enough for me.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): They are sacrificing time. Others can alsa

sacrifice time.

SHRI SHANTARAM LAXMAN NAIK: As far ag the cbjects of the Bill are concerned, Sir, they
are quite laudable. Para one says: "There are several designated entry and exit points on the
international borders of the country through which cross-border movement of persong, goods and
traffic takes place. Good border management is mandated by India's security concern, and, to thig
end, it is important to put in place systems which address security imperatives while also facilitating
trade and commerce.” Therefore, Sir, this Authority is, basically, created for coordination of various
agencies which manage, admittedly, our porcous border. The length of barder, at varioug places, has
been narrated by Ahluwaliaji and it will be a very difficult task, in fact, for this Authority, to manage
the parous border. The question, now, — Mr. Ahluwalia also has asked it — is: what's the status of
this Authority? s the Authority a landiord or a rector in a hostel or & head master for what? The
agencies under the Authority are not minor agencies; they are Customs, Immigration Authorities
daing their jobs for various years. Under an Act of Parliament, they have got a role to perform; there
are laws which govern them. And, therefore, over and above thig, if there is an Authority being made
for coordingtion, who will resolve the disputes among these varicus agencies? This is a guestion

which the Government may have to face in future, Sir.

If you see, Sir, he functions of this Authaorlty, It has & tremendous task to perform. One cannot
imagine haow these jobs or tasks will be carried out by the Authcrity, Sir. To cite a few functions,

to plan, construct and maintain roads; to plan, procure, ingtall and maintain communications; to
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provide appropriate space and facilities for immigration, customs, security, taxation authaorities ; then
to establish and maintain hotels, restaurants and restrooms very dangerous; to establish and
maintain warehouses; to arrange for postal, money exchange, insurance and telephane facilities; to
make appropriate arrangements  for watch and ward. So, this will require a tremendous

infrastructure, huge sums of money and many years to materialize it really.

But, more important than this, Sir, is as to why this provision has been inserted, "that
ultimately, this Authority has been autharized to — and | read — "form one or mare companies under
the Companies Act, 1956 or under any other law relating to company for efficient discharge of
functions imposed on it by this Act.™ Now, this Authority which has been entrusted with a task,
which is a huge tagk, has been authcrized to farm a company. | mean, | have just been given a task
and | have been authorized to give that task to somebody elgse. Why this provision, at all, was
necessary, | cannot understand. It an Authority is created, and if the Authority is created with some
plus and minus pointe, whatever they are, then, that Authority has to discharge, in ite own humble
way, the functions entrusted to it. But if the Authaority is simply entrusted the task of forming a
company and discharging all functions, not any specific functions, that means the Autharity can just
go away fram the picture and a Company can take its place. Therefare, Sir, this provision ig, rather,

difficult to understand or gragp.

Siry then, the most important thing iz outsourcing. As my learmed colleague has already
stated, all these functions like running hotels and ather things may require autsaurcing. Outsourcing
is very dangerous at land ports in 8 place like borders. If you go on outsourcing at every place,
undesirable elements will pour in and they will be everywhere. | don't know how this Authority will
manage it. If a company is formed and the power ig delegated to it, how will this company engure the

security of the country 7 | don't know.

Again, this Authority is entrusted, under clause 12, with some powers and | guaote:
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" 12(2) The Authority may. whenever considered necessary so to do for ensuring the peace
and security at an integrated check post, seek the assistance of armed force, Central para military

force or State police™.

Now, if the Authority is to seek assistance of thege forces, then, elther the immigration
Autharity of the Customs Autharity has to tell the Land Port Authority that the require this assistance.
They have to tell the Authority that o and o problem is ariging in the discharge of their duty and,
therefore, they require the assistance of the forces. Thereafter, the Authorty can call these forces.
There iz no such provigion which allows the Customs Authaority and the Immigration Authority 1o seek

the agsistance from the Land Port Authority for the purpose.

Now, in the assets and ligbilities clauge it is stated that all the assets will automatically belong
to this Authority. What about the revenue? Suppose some revenue of amount is due to the
Immigration Authority ar to the Customs Authority from a third party. As | gee it, there iz no mention
regarding the revenue that this Authority will be entitled to collect. There are provigions regarding

gesets and liabilities. But there is no provision in this regard. | hope that thig Autharity will function.

My last point ig this. | will take just one minute. As far ag framing of regulations is concerned,
— the rules are framed by the Government they are framed by the Authority. As far as issues like
what should be the contract farmat, what should be the fee, etc., are concerned, the powers are
given to the Authority under the clause power to make regulations. In fact, these powers should have
been given to the rule-making authority. The rule-making authority is the Government because it is a
substantive law. lesues like what should be the contract farmat, what should be the provigions of the
contract, how much fee should be charged, etc., should nat be left to the Authority. With these

submissions, |support the Bill. Thank you.

THE VICE-CHAIRMAN (PRCF. P.J. KUREN): Thank you very much for concluding you

speech though your party has time. Shri Narendra Kumar Kashyap.
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fep T ke o eI AR oY oRE @1 IVl 5 el o SINY e 5T T &, S0 | 5@ ds I8
A [en 1 A 2 I1 Gl @ HIHe| £, Tk Hikh b1 ] A & A1 9NTe T &1 AR 2
HFGER, TEpT1 21 0] Ues A1 A SR & 6 3 oreliRe] 8 7 217 SiY 98 e 21 EHe ]
@1 R 21 777 gafey T 5O S oNE B AR o YEI E, US o1 e &l 9gRid M g
YRS A oy ST W 98 [T OR TR 91 9, IR IR TS, SN 3 Py oM oY ue
B Bl S U Wi 2, Bethe w1 AR W 121 5 TRE U AR 9N T [ IR 98
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NI, HIFTaR, 3FR 34 de &1 10rey 391 pee Bl 91 34 (96 &1 pRgfel vy feurede oval
1 SR ATE AR A A S S0 3 1 8 RHN g1 veed &R 9 f3ded 9, AR R W
EIEEREEREIE]

AFIER, 39 8 & ER1 99PN &1 A9 § 5 13 THied Tied] &1 e+ sN, T 7 @
o7 5 SIe R 4 W AE g ST WAy, 13 FEaET 6 g9 | 02 97 9e 2
PR eR # gfg 21 el 2, 7 AIETT 4 W29 @) QR A $B 19 21 Wbl 2 olfh Sl a1 29
I &, T U SN 2, TR A S B N 2, TS TSI Bl a1 8 01 42T &l a1e
2, 97 AU B AT TN TG T v Hll

T4t 3 T SRRy BT ST, $9 IR B3 4 T8 5] T SUEE ARy, ofF 8 9
A Iz e eI R 21 TR 2, 91 39 210y &) e 98 £ 6 a5 s B 1 59 el ¢ aEv
T 2 RIS 1 et OF R ST BT e Y T S 24 oY F4 92 &, 99 & Svdrel 2, el
NG TE] 21 G S0 Ps IR U TR AT 2 [ o) T H SNarel 8, St J9 Wel Bl aiglell
eI S TRER T G T AT T2 £, Slfh TNBR B Fey F1 &= 2 Ffey 1)

SYEHEE HE 15 Y, ofTel BAN] 991 o aRfRIfE! O e ve1 £, wggs Ry ge 219 2
TE 919 4 guiely e ¥el g 3 7 91 30 19l A sianisg iy Wil qv GRET &) soaw1 uR &8 e
T w1 & R = 91ER I SEiTgSie R He (U1 T 8, SO d16X XS ASHE @] BIg [Tk
TET B TelS SEew ©) Ha] BF] =Rl BAR SF A gUIey o 96 €, e T W R g
I T B BRI 8 H AT S 21 I B A AY TEe I 2 26 0H | by IRpA? 5 b 2HN
297 %) sty W gv R 2T 2R, Tev Jie Eeide [2T 81, ol oee &l Way Al
BRI, 99 & 29 14T 1, 26 2RIRET B A &1 &9 AN 9% B 6hR, 29N 591 B 54 230,
T BRI e 27 o T8 7T 91 1 UH, e A TR ¥ 981 5 71 e 9 U8 wE
T s i Fecayel 411 2 &l araege 12 20 A U 20 S &1 Uehal, eREed AR YT &1 724y
TN I E| TP AN BN T & T ANiEaE, s, Taeds, ARIEE TS =N 291 % o
ERISIEREI DI
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SR ofl, T B 26/11 B ISl D1 ol SN 37 e T2 81 i O fHferde
AR Bl A aTral &, e § 98- 98 7o ofifthed @1, SRl @1 AR 39 21 avr g ot gee
EAR S H EMIVE1 2, 91 0P U U 991 9518 4l 98 71O Ao & o6 gAR 521 4 ey giiedi
T R 71 Y, FReE) Reaa iR & 1 a0t <1 oRm &1 oy, 2ifth < 9% 531 3 eioisiT g1ew
T AN TUFR F T-TIes g 78] SN, 79 T% 3 16 B AN AN ST F AN H1 8]
el Wl 21 A AT e g 2 9 A9 1 978 81, 918 JIfbeE &1 9167 g, 9
AT B 1ER 8, TTg YT P 16 81 AR DTS FHAR P d1ex 81, SARI 93 57 U &
WA EF BNV YRR 21 2 5§ U R @ 72 e U] B ] 2| SU9RTE AR ad, BN 99
% o B TIE 9 STESI FRE BEN o W] T 91, T8 IHAY 21 0 I 9T B Wi O
DI TRIYIE AT e B e 21 S Ho1 81, -TU1e BT AIGH SUR 31 S 2, FaR Bl F6% gell Sl &,
T U TR AT B 29N S91H 38 o B THR ge 81 TRl

ST ATl & a2 Bl (e B o ST 21 SHEpCE ReH H 36l 98 gHv g &l a1
AR T g1 usd g 5 o I aifermric Wwewen g 8

H¥GeR, BN S %1 &1 ITeRIHE TR 89l 811 2, 26/11 B 4Hs & Eled I% sHell 86l & 3R
TR H BHIY I Bl Bguies B (o] WA 2, BN <3 & SN U Wd A9 Wl k] U 5w e g
afrst Y <91 7 Ty U R @1 v 99 ger 21 HgaR, o | /%1 < WY U8 a7g edl & 16
ofTT BT U & Y £ 15 o IR O BEHR b AR T HAT 9% S el S 2
.. (). A B 1 Ho1gs | 2| S A1 61 9] 41 B [0, R Tierwie o eqel a1
S

ST 99 & Ae¥ UR RegRETS BRI & 9 819, 9% BT WHST BT AV 7 B, 577 qa-
ST AR 91 & el g AT W T2 &R for] 21 77T 91 6 1 Sl Aeliedf 9% B 9RI BRI !
£ AN B A i) U= 21 WET 2 5 0o TRV ERR 99 @ SN BHe ] a1 I ] e 2 9, BN
SO | RETT BT A1 RS I SS9 B A, S B A bt s e 9% Ik Bl I B
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2, @1 R @81 9 B 8N o U7 g Riee ofle fe &1 s a9 o 21 849 S @) e
AT 2 Bl

HVGeR, BHIN §¥1 Ge 3R 6 & A Y TSRy, §6 <31 b e & [y, 930 Bl
T YA < [T, <91 BT feI Vs GRaT & ToIY TRepTY o Wl 21 59 YR =X AT B B U 8,
S THE R S 719 1 & 5 o) e 29 W ol ofRig 1 Wt @1 die o WAieT el gl
THT 2 57 FAR FEl W IE SN, Bel I8 T B, 2 & WY Bl T 2R 8, 70
Y I el wAr g1 2, 9 Il T8 21 el g 9 ) Al @ fafess v g, Yaifed
R YT 21 6d 8] 811 381 21 S AN 931 &) WP R P 39 916 &1 1 35797 7 81 16 gat &
I el TR AT B2, 1 S0 G S 5 99E T8 | ool £

AN, UE 950 AEcaq [9el £ &% # 21 IR TR 1% o W90 < V2] 8| §9 Wad 6 geid
20 18 57 219 &1 21 7 Wl @1 S AR 5 &N A 21 g8 WA B odre! B, §a H gl B
TG 31944 2, @b A7 50 SRHE e WY vew | ¥ S d GO9I &1 1R 61 21 8 78
TR o I W oo WReew, o0 e % SRR S aeel @ @Rk BY W8l 5| S0 98 58
Y S Wepdl &, Sl 3 U AT dredl g 53 9a gell 2 (6 U1 IRU% & [ 9@ maiden
speech B 8, A1 U¥Y @ d 1ok I Wl Hidsl (ST Sl 81 ...(FE).... 3R GeAl Hieb a1 et
2, IS SIS A8 AT RE

et &g ol sam=eT =«

EEfa ke kR e ko ko Al

R, H o9 SO 16 % PR VB ) ... (FI)... ATGER, el 7 b (o7 B 21, 1 e
T & T8N B AT (). .

IEHTEGE (1. TS FRE) : 3.5, S 2 HIY S, A9 W FE Y LI Time
extension should be proportional to the time allotted for the discussion. | am not stopping you. But,

please bear in mind that it is already 6 p.m.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | will not stop him, but he himself will have

some contral. ... (Interuptions ). ..
TS FAR FIGY : AR, el I B ol g

THE VICE-CHARMAN (PRCF. P.J. KURIEN): Just & second. We have to pass this Bill. The
Cangress Party has surrendered 40 minutes of their time. My request is that every party should do
s0. L (nterructions ). | will not contral him only, but all others | will cut. ... dnterryotions ... | am

not contralling him. Dan't worry.

=Y TR g SR (ST v ) - weeR, foas f SRR usel 919 2, R dee vl
218, A9 S Wi 989 51 SHgs <] ¥ | 89 T2 dEd ¢ [ b, Tl ol de die o, AT
EREAG e

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | am controling. ...(nterruotions)... Shri

Karimpuriji, | am not stopping him. | told you, but | only requested that the Congress Members have

surrendered thelr time. | am not stopping him. But, | said, "some control™. That is all what | said.

21 F1feTl

SHRI RUDRA NARAIN PANY (Crissa): It may be his maiden speech, but it should be related

tothe Bill. ... Interruotions ...

Sowwrgy (N T e - G Reifee 9o 21 9 9o 2, ang e & an & 91w
weg ofl, B & IR H et dew wlla 2, e 91w ¥2 2 16 e & an # 9ifvg

=it RrETe famt (J48) : W), 78 & 90 S 16 9817
i Ty (FIETR) O, 89 U fael o] JR1 OHRiE B B, A Ud HuTH|
SoRae (o T PR I 2, am aiem

8l TV AR FIUY : AU, § 3 Faen B E 2 tRE S igd wid el e
TGN, T SING 29 818 ¥ TR 1 e dTac 2| UFhd ST I1pa] a6 20 e &
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6.00 P.M.

TR STAIR ] T 1S4 &, DTN B a6 o] Ale 2, <3 B RITRI] S| JoTge B Fee
2, ol ) 87 e aoeh B2 6 U8 IR &l 959 o798l ded B, | appreciate it, §9 29 e W
Repel 721 @21 & 10 UE el 72t o= =12y o 71 et 1 #ey afesl 921 &1 AT, e &1 S
TEd ST 21 H ARG Hll S BT URIE B 5, SF] 96TE 591 2 96 39 0 2 WE L, 7 Re A
21 047 A ST ATSIE AT 1, ATep 59 onfl 9 e ¥ 81 59 H AIaede 92 V8l 2, Teeds 98
B8, ANR & SIRY SRITRI &1 awbi] 8181 2, RN B qepdl 8] W2 & T8 89 1947 U oW 98 &
3T AR 63 Wl P A5 TRBR SF1 &, 91 H GHSA g P 3P [0 WPR 1 9615 o] 91iay, J
TS 13 2| SUAY 3 e 1P 9 61 9730 950 o] 81 30 et 1 uvepi¥ 21X 291 1 #1 S7ove
&, 2l 791 freTT et ot eft o5 =59 =TIR ) S el Sl Bl

AFIER, T, STH]-SBeH R, TS, YT 31 ST S8l U T6 SRS ofR 8 W Ed 26
&, O 9 g9 ARl B FERY EF Hell e U 81 B3, 99 9% g9 Hel | bel 9l 9 &1
SUGIRIT 7 T eRe | 2| Hee A1=4, T2 [ o 99 2911 2, Tl °1 979 W7 21, T §a &1 =2
& SN o 1 41 R 2, Sl H)1 AR 2 1 U8 Wdied e, o] Wi+ Hgesi o ™
TR, I T B AW 07 T 8, e aan H B1F e e gl 2, 9 o we & gafag anar 2 s
i oF Fel ¥ 3o Feu e T £, 91 95 W e Ua 94 gy B

N BIE UTE A &, S A A 991 3 2T o1 91, 99 IR 9 Ua e G $Y
U 371 B9 31 WA 1ed 95 o W& &6 7 S0 521, 591 &6 ST, sl &7 Wit & uiy
A ol S0eh B ¥ 81 3Ulely # e e 91 3 g9 una R &1 37 91T ) wrg e ¥ gd 29
@) ey WAl & ek s o ey v 3 @) daisy WAl @ FaRa By R
e 79 BRI 21 2 O1 99 &1 process o114 9841 2, T SR WA 54991 U TSR] 9168 941 92
T =9 T aTE], gaiiay, e SRR & TRhR AR Tt | A1 | @1 €a1 T I SAR 9 H &A1
& S HUE-47 &1 98T 21 IR T ST £ 76 0919 & 918 &1 G¥eN U1 331 F1 TIBR &1
as USRS ) U & 191 1 W Sehed | 81 U8 Y el aee 2RER, 1 gAN Surd qarEl
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T & Y 9% A, TTE 9 BRI A T IS e 3 I AT, 59 9 SRR ST S
HY IF? BN T HH-E R 8, AR I FH9-97 el &1 aR 8, e 29 Suel 36
QI ? EHIN 9T QT b H-¥ 16 1o &, S a8l R el gs 87

1 AT Wy e ¥ 9 Th g S El w1 Mg-9 BAN SO A oY &A1 2] TR -9 TR
AT T H YR T 2, T e MG-A4T B =R £ AN 5 &9 (591 £, 91 9% 2 by a0 93 #
= ST Bl AT & N Tel dTet @ F YaE SAN ST H A4 £ oA I 1 HATS B &0 231
H FH1erel STl 21 =16 U TN B dlel o N <21 H 377 2 3% <91 1 fH1ebet 1l & Aeoaw, seie 8
S el W AT S e &1 A - S o I k] Fed] g, (o WHEE TR 89 b
AR O R ST Ifeen qiied T @ aTea ] & R R 9, T 0¥ 2 Rege R s,
ST~ ¥ o6 S19 =R w1 98Tl

HRGER, 26 SIS b1 T2l g% 59 WHRTG Ta H AR AN 237 o1 26 ol 016 &
TG SN AT 1 2 1 efT 2 B SR 1 Uehel Al 291 & SRE e ] WiEd el e o4l BA 59
1 T A I el R S o R B H eI Sl ST, T ST -9 e Sl e Bl
TSt g8 T R BT % J e B9 S a1 & oy UG o 92 8 T veaTe & i, s & W g
T UH IV IRGS BT d8a] b (Y 59 3 A7 H S WIET B 1 g4 ax b U S B, 1M <l
AiFhel SAN W £, S =1 21 Wbl

T=gdR, T S8 1 7% & Gﬂi‘-mﬁ law and order problem E1TTZ| 3TFTIT HT 7T T,
R T I N, T B 9 W, U E I TN, T I A 9 v 2w o e E,
AT ATTEHI BT ST ST -5 81911 &1 3771 Sierd, es 9T & ST & O @ &1 9oe Ua1
1 T, BIEIR H41 81 AR, H g g weeiall & gel? 99 H ge1 it Aele dergan 8,
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gty & Sy vE o1 5 A T2 A5 9 1 29 e &1 959 ofs % € el 8, gAN i Ew an

S 5 e 1 U B b (Y B9 <31 1 e e MR e @i s Rl

HIVGER, AT %1 H S 5 U 92 2| SUY 71 819 91 8] Wb & 25 e ST Afzenat b
SN Tl ¥ SRR S B 212 2, 98 oSl US & GFT FEe] AE el 51 T SHH] By Ih
qIE? 77T [l 851 2197E 21 T2 gt o W2 8, ERER & e 219 8, Sw A e
AT B1VE] &, WA a18d B177E 2, S%1 & Y i &1 2aw]] 61 9ee Ua1 81 1 8, 59
HEHR el 321 &, TS P 8Tl 491 21 §7 Gad] gt AT B4 FebTel ? Arudr, 37 Ol 9l #
SR 59 A P V21 U1 6 2 9 1 YRE 1 WA o 2

HAT T 7T S W T2 1 HE e § 6 56 RET & SN 10 THecH 6wy o 5y 7
TE HEH FH HR I SN? SHE o 2R ITH 99 Al 27 91N 9IS el g, fivaus ofw
AR &1 B¢ g ol 501 STE? Tl BAN WF 950 AR g%k 2, 950 a)) afeel 2,
ST A 7 Y21 U1 7 91€R XIS STNIESEH, 0T, AR TF &1 Sg el B &) sy & 9
T TSI 87 78 HI 0 731 1T dTg 59, 91 %9 F 5 39 90 0% 371 10 &1 976 7|

ArgaR, foe waell oz ane @l a9 &) 919 B W §, 791 98 W JadIE s @
EFN? A1 AT 89N <91 & AIEY U Gere 1 8, °1S 98 <16 & 81 1 128 g a2 &1 8l, 54 IR &
BN TS &1 el o] - J1gaf?

(o7 STty ferfe o

AFIER, 9 TRE & T5d UN Tad =AY T 2] 39 ot 1 o o6 Werediew & g
BRI SR veel & aN A R TR &, AT SR Vel 1 U TR wRedl 1S g5 § L (e, .
=0 5w ¥ wdid 19 21 81 & 34 ot 9 Retfes 99 27 &b 8 & w1 o 6 ivays &1 dg el
B0 T S aeT & T WS o) TR adT gTer Hee - SoN We S A ol 59 wew
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AR R 2, TR uew & g ure Rorel | wflan gren a9 & i’ ol el | s e i
R el

BRI HAT S, A AT ST THY IH ORF SAF TR & [ 9% We sl & 9 aid el A
AT QHIHE] & STASIRAT 1 3T Ve 6] A2 1 $EUS ®F (341 & 16 ST & @19 3 amep i Ga 2
TR 2| T T I8 2 o T WOl TR, UTH T A Gea | Bl o g S AN 6T

ST g1 3 9T, 2008 D1 RTIET 575 PHIR &1 &ell B 1718, & 9, 2008 1 WRT H WY $HR [ B
51 g% ...(aEM)...

s SYEMTRT ; 59 =Rl &1 S9®] 55 [9e § 71 Wee 57 O <1 vy 9 91 &, oY 99!
TR AT ... (T, .

3 T PAR 99 : e, AFGeR, 4 4] IR 132 5

2 IR © SRAY, AT SR YFTT, 5 A 2 13 age] Hee ¥ § alR 89 g0 a1 &1
Toord T T B B SeNT R el el WIE, Ak HenaT! B AT e O 21 9 Bivg,
T I A9 o T ATYeRT AT G A geNee Vel Rt glef 21 el A8l 8, g 4 2 2,
gaferq ang & 1R SR 6 ey fet uv 21 i) e fes v &, 79 a9 A e g 09
2R aIfEYl 39 f9a & a9 2, "The Land Porte Authority of India.”

M N FIR FY : AUER, d A 91 DI ed] THAE R B DI B
.. (). .

S} I : 27T 371 RT3 H = v
) T PAR I : FGR, J 18 91 U 52 e 7711 . .(FH). .

87 FOAHTIFRT : &MY FITAT| 7T b 27251 BTH T2 R Ve & 16 I8 BTSY &1 He+ wig & aN A
second look ST T

2 A, AT (FAIEH) : TRM 1 HEl &, g8 AT e o S 91 & U] YIE B 1S g9 87
(ST ..
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B T AR FIAG : F0AR, H 5 916 D] THle] g 1o e & G0 9gd 2 Ay &,
ol B ZHATE | TR 57 WRTE 81 1Y 21 I8 Hs! HIeld & ob IHarTd | O (57 SHieiy 9ol 1Y 15 #evms
R T T B Wb H T a9 ATe]- 1 6AY ol R §

AR, § 29 e & e 7 e UU #Eay] YEIg ATh R S el |, [ IR
A #ET S A e AN o afR e OR R | § o7l AT Bl e Y RE E 59 W A
ST HIRE R Y TR W ERY §9 1 RReA £, S U A 92 SO e =Edl g R He i HAl
St ) ST gHET FATST FY SN 6 0N WY 2 0% B W (3) T U fordl & fp i
PR fRes & et Y a1 AR, § U 984 81 ¢ e 10 96| I8 Re 4 ueRa 8, A &
T P TT5 | B S [oET 2 T U ofemmat BRI ek o) 98 ) foran 2 1 v e i
3f1R ForepT™ W 2R &R 0N Yey forel W 2N S0 Wen TR, SO Ueh STedel of I 1 HFaye] &1 afawe]] &1
M 2 AR () F e forn & T A9 arlle wew, uSe 1 e, g, v, afre, gesw
uftge afiv wremrT, ve, @, $b i weeian, B ok s & d4ia ved wer & Harerd)
1 f34RTT &1 Aiafie &9 AFeR, U 98 919 29 39 & 3a¥ g 81 #)1 |- HE1 S
AGRM 2 SN TR 2 IR 9D b YA 2 6 30 e 91 object 984 9971 &, 3 9 7 function
950 91 8 3R 9 ATehel AT TR &1 R 419 S1 o1, a1 oy a) Ui AR off e+ o
e R BT A7 e aR IR U 21 T, 1 oY SO oTels o - W SURGE 6 9S 61
oft eeree) ST 1 WG Tgd ore BNl

HgeR, 24 e 4 ¥ afye gl @) e wEl e 2 9 Sl v gad fod g 2, Sea)
s 13 21 gud 9 9 e e 8] a7 wai gud 13 v etften el e &, 1 S A
HAT ST SRE & % o R o (99 H 7 Ue vl & 99 16 Uawd | 6] Ve B9 o) He ] b d
e A G B

AN, 9 FAEL (8) # TF w2 T 2 T mwRgl o) sHeR! #§ 9 90w #
Wh-Teh WIS, 1 s 4 OB g9 g a1 S, 7 6 o &R IR W2 e AT 21,
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WG T ST AGER, HYT STTeis] 78 & af] $0 W+ &1 Al 41 78 2 & ande &al 5
AyERT &Y FHRAT € 9 BIE e R g, s 39 et v © T g R
BN IT IR-rariRie g7 U 21 fiet g 21w & weea Hall S A o ge s el &)
IOH T T B AR 39 I @ WON F9 B 9 5 ¥ SRt e sHeR, 9 iR-
TIRT BRI, STh1 S5 Y] ST, 1 9T 3] 2

AFIER, oFTelT Aie, 1 (3 31 o7E 2, 98 7% £ 5 U9 o v 2 % 1 9eR
PRl yUie ] & o Feuifoe &9 g geflel arase 21 g6d a1 &) Tietlet o a1 a1 2
AR e e Sdd] g GH IS B vl e g7 e B d1E 9w 27

5 bordera TR 4 FRTT 9975 o1 R21 2, 0] 921 & U 217 UTierarie &1 9 59 midewe
TordT ST, 1 981 % MLAs 1 S50 T99 % R 9% Tord] ST, 01 921 &1 political parties % @1
FHTE involve a7 ST ?

ST SIEEMTY ; 08 TEl TR E? I BiF T o T forar 57

8 TS AR FY : STFAI S, T8 U R 3 W W 3(F;) b e foRE g 2
()., T2 A 7 2

oft STRUTIR ; T HE R ETF "the Chalrperson authority consists of two Members and not

mare than nine Members,” T8I & 57
s PAN P - gUW A 2
MR. DEPUTY CHAIRMAN : Are you referring to "Qualification'?
SHRINARENDRA KUMAR KASHYAP: Nao, Sir.

N FTATIR : A9 el {5 Ha4 political, non-paolitical 77, S8 Wk F8 ¥ /1 & % ot

more than nine members, ex cfficio, to be appointed by the Central Government from amongst the

cfficers'. THY political, non-political HE ERI?
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T FAR F9T9 : § 98 78| $E el g

7 SUHHTINT : 219 FoT & . (T, .

T FAR 9T - § T 3(T) P AN H d1ed V2] ¢ .. (TIIH)...

= SUWATRY : SRAY, 2 37 Wt 240 b T8 interfere R TS X812 H Had] & AN H ol
Nzl ?gr h Under Rule 240, "After having called the attention of the Councll to the conduct of a
Member whao persists on irrelevance or deviation or repetition either of his own argument or the
arguments, which the other Members have made in the debate may direct him to discontinue his

speech.” T8 e 240 B ...(SHIHT)... Maiden speech 1 4T imit 81 & ..(eawrm)... § H2 w81 &
Rz vg ® iy

BN T AR BT : ST ST, H S W9 911 & Top e ol sgareen a1 41 sl
Tofel] & A1 AT O T 21 H 59 A6 1 S g [ AR A, 381w 2, 5 W
TS el 21 g+ ] Al I8 W81 2 [ & 4T maiden spesch 8% 8, 91 90 UG B die B
Hiep1 T 71 2l

i Soeamfy ; SRaY, T 40 fie o B £ g, 1% E, &g Fife

3 TS PHAR FET : STHAITI 11, H Tga STea | A0 q7e THI FR 5271 5 e 7 o 2
T oreer 1 g W AREG T A W Ul S [ aiRds, SEil, airsy, o, R O e
SR b &1 R S ofiR ara g1 AW Frdee 7 & 6 U @l @1 g W e @
SR 81 I G9d T8 eRTe 21 ST 3R e8] & 3Feld] SUEde &1 egaell 1 enll, 91 954

DT B

JYFATIRT ST, T eyl TS HEHT H A= a1 FH Heodl, 98 T2 & B ©W 501 A
fora 2 op aRT & & SueE] % ol Y29 5U WS QUiklion Yaed oy aNg ¥, et 98 ue
B TR B, I Y ®1 2raf & g 97 60 9 B 2y 9% Us IR 921 e H g wE S
T8 Bl ArEd g 5 A 0 ad @) aryenas Ay & sk 39 e B iR & Wil 1 sl 4

439



SO 128 2, il =gTem 3Ty &1 5O D1E o7 el &l s =g-iaq A1y IR W17 R &,
1 agT ATE] B I W1 S 2 1 T 54 U STeR TR R

S 3Ted] 30 I8 T 2 i el e W o) gt v & g, <
AT A W oG B T B G o h TR SRIA] 96 dad A SU o 1 AN @ g B SHh
T IR 9, IM% FIE BN, P AREY WA @ WS B 9N GHS BN w9l g8 g1el |
FEETRE T 2, THIAT T W SR &1 Sovd 81 § U 51 w1l &1 9Hel 21 5,
AT GE T &) A B gE 38 & o ds @ S wed W e | e, vl 5w H v
Sl

o T importart £ N 91 3 T80 W< 2, SRET 3V SR 791 31 511 20T 2, #7511 361
RISt et BT R IR B3| T2 %1 § ] 537 W] B, SR W S8l 5a7 A 2 &A1 89 IR 1
AT THEHA T3 &, IUH] wN] THRTT H FoT

U A H, malls, cold storage S I8 BN W 3971 H1 970 B2 TS 2| A0, ¥ S196
HEm® W AT #A S Y YB =Ea g B T S s a9 9 8, 9' d malls B 3 cold
storages E:'\T 7 & T E:'\T, a7 g ?’E’ﬁ Scheduled Castes, Scheduled Tribes 3% OBCs & %F;’
reservation @1 HIs ORI BT IR 9 UUT 19 &, ?ﬁﬁW%ﬁﬁé%ﬂﬁW&ﬁ&ﬁ?W
T HTGIAT BT SR ATEY |

AT SR HE 15 Y, H 954 oidl 91 1 Pad g, Tad &1 RAT AR 3 ane e & e
SIS ST 1 A9 e BN, T SRS o TRl AT T I bR Y] F 9 A &fTTen e 9
A #T S1 % GRE 1 SR, W11 T &N S YR W 2, P il Sl 2, 99 0 @ 5
R Y, @i 991 &1 Ul o Rded] U $E| Naeldrs = g, TUH! HIUTE SFET e Tadbl
dgd-9gd gvgdgl oy i, ST 4R

MR, DEPUTY CHAIBMAMN: Shri Prasanta Chatterjee. My request ta the rest of the Members ig,

pleage be brief.
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SHRI PRASANTA CHATTERJEE (West Bengal}: Sir, when this Bill was brought befare the
Standing Committee by the Ministry of Home Affaire, even at that time, in the long title of the words
"security imperatives” were not mentioned and the Members of the Standing Committee elaborately
discugsed this issue. BEven in the Bill which was placed in the Lok Sabha, there was no mention of
these even after the Standing Committee submitted its unanimous report. There wag no mention
before. But after the Bill has been passed by the Lok Sabha and placed here, there is & change and
the wards "systems which address security imperatives” have been included. It was elaborately
discussed. Shri Ahluwalia menticned about the justification of brining this Bill by the Ministry of Home
Affairs. He also said if you compare the Civil Aviation Bill with this Bill, you will find that in certain
clauses there are similarties. Anyway, that is one punt. Taking that into consideration, that is, the
securily imperatives, and also the functions of autharity which have been elaborated here, that i,
"provide appropriate spaces and facilities for immigration, custome, security, texation authorities,
animal and plant quarantine, o cn and so fourth” in a one-rcof system, all these arrangements

wold have to be done.

Naow, | have suomitted amendments to sub-clause 2 (&) and that was the unanimous decigion
of the Standing Committee also Nowadays you have formed the Standing Committees. | do not know
what percentage you care about the Standing Committees. Anyway, the Minister should explain this.
In the functions of the authority it is mentioned, "establish and maintain hotels”. | do not know
whether it will be like the fate of Centaur hatel . At ane time, it was owned by the Government, then,
later, it went to the private entity. So, it is mentioned here, "establich and maintain hotels,
restaurants and restrooms . The Department of Home Affairs which is related with the Customs,
security, Immigration, so an and o farth is interested to establish haotels. It is not five-star or seven-
etar or three-star. That is one point. We unanimously took the decision. Yes, restaurants will be

necessary and restrooms will be necessary, but what is the purpose of constructing the hotels ?
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2o, Sir, bazed an the unanimous decision of the Standing committes, my amendment ig, that
at page 5, line 1, the word "hotels” may be deleted. You can keep the worde 'restaurants and

restrooms.’ Thig is one thing.

Then, Sir, we know that after an elabaorate discussion it has been decided that the sovereign
functions of the authority shall not be assigned to any private entity. But it hag not been incarporated
in the related clauge. In clause 11(2) (), it has been said, "set up joint ventures for the discharge of
any of the functions assigned to the Authority.” Though the character of the Autharity will be
saversign, but the duties of the authority will not be sovereign.” So, my second amendment is that at

page 5, line 28, after the words, "joint ventures” the words "in the public sector”™ be inserted. Sir, |

have placed these amendments here and these amendments have been circulated.

Sir, both these amendments are based on the unanimous decision of the Standing Committee
and based on the fact that it ig related to the important issues like customs, security, immigration,
etc., the Standing Committee had taken this decision. So, | place these two amendments far the

congideration of the hon. Minister.
With these Tew words, | conclude my speech. Thank you.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir, for

having given me this opportunity.

"where the mind is without fear, the head is held high; where knowledge is free, where the
warld has not been broken up into narrow domestic walls; into that heaven of freedom, let my
country awake”, said our Indian Nobel laureate for literature, Rabindranath Tagore, in

Gitanjali.

But it is reality that nat anly the waorld, the nations, countries and even the States within our
Ihdia has built up narrow domestic barriers in the name of language, culture, caste, creed and what
not. At this juncture, it is also needed that we have clear cut demarcations or cur Indian boundaries

and also safeguard the interest of our nation.
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| congratulate the hon. Minister for establishing the Land Porte Autharity of India for
egtablishing the Integrated Check Posts at the entry and exit points on the international land
boundaries at the cost of Re. 730 crores — geven in the first phase and six in the second phase. But,
Sir, there Iz no mention of such a check post on Indo-China border where it is very much required.
Wil the Minister inform this House about this? | also congratulate the Ministry for the proposal to

congtruct 1377 km road along the Indo-Nepal border and 313 km along with Indo-Bhutan baorder.

Sir, my next concern ig about privatization. At this juncture, | would like to recall the
Bangladesh Government's effort to buld & land port between Burma and Bangladesh, f.e., the
Teknaf Land Port on B.O.T. basis on 25 vears lease. They have entrusted this wark to one M/s
Univern Part Services Limited and they claim that as against 7.25 milion US dollars, which was
collected by the Government's land parts, they were able to collect 8.7 million US dollars when it was
given to private sector. They were able to collect 8.7 million US dollars as against 7.25 million US
dollare before being taken up by the private sector. But my reguest iz, as this autharity is going to
take up the szergitve security maters along with facilitating the trade at the border with the
neighbouring countries like Bangladesh, Nepal, Myanmar and Pakistan, [wish that privatization does

not take place under any circumstances like airports.

My next concern is about the nadal agency. The Land Ports of India will be a statutory body,
gs we understand it, engaging representatives of Ministries of External Affairs, Railways, Defence,
Department of Commerce and Revenue, Road Transport and Highways and also the representatives

of the concerned State Government.

Always, whenever there is a presence of a multiplicity of autharities like this, it means shifting
of responsibilities also. There should be synergy amongst these varicus agencies in order to

accomplish the cbjectives and not to pass on the responsibilities.
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The airporte come under the Department of Civil Aviation while Sea porte come under the
Ministry of Shipping. Similarly, the Land Ports Authority should come under the Ministry of Home
Affaira. The Home Ministry must be the nodal agency for this. Far this purpose, we must gee o it that

pawers are vested on it clearly and unambiguously.

Sir, my next point iz about the land acquisition process. The National Highways Authority Act
daes not clearly earmark as to which department should handle the case of compensation for the
digplacement activities arising out of land acquisition. We have heard ahout 122 acres being taken
away from the farmers when the check post was established at Attarl, at Wagah border; the farmers
there have still not been adequately compengated. Hence, | would like to know whether powers are
vegted in the Home Ministry for awarding compensation during the land acqguisition process for the
Land Port Authority . YWould the Minister take Lp the respongibility of geesing to it that compensation

reaches people who give up land for this purpose 7

Sir, my next point concerng appointment of the Chairman. The Bill says that the Chalrman of
this Authority iz proposed to be from amaong persons who have gspecial knowledge and experience in
the field of transport, industry, commerce, law, finance and public administration. To my knowledge,
I do not know of any person who ig well-versed in all the fields, except the han. Home Minister
himself. | wolld request him to make it simple and see to it that the Members appointed are chasen
in proportion to the States wherever the 13 integrated check posts are being proposed to the

erected, as it concerns the State Governments maore.

Sir, another of my concerns is about the powers vested on the Land Port Authority; one, to
collect fee and then, to raige funds through debentures, shares, etc. Clauge 12, laying the condition
1o act with the prior approval of the Central Gavernment, may be deleted and clear powers given

to the Land Port Authority. Coming to the power to raise funds, it can raise funds only if the Central
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Government approves. Only on special occazions or extracrdinary circumstances would the Land
Port Authority be raising such funds. YWhy not the Government itsell not keep a ceiling on such
funds? Only when the LPA crosses that limit, it can approach the Central Government, as and when

required. This will facilitate free functioning of the Land Port Authority.

My last point is this. Bangladesh and other countries are openly accusing India of smuggling
computer parts, wrist watches, gold, electric wires, China silk yarn, cycle parts, spares of textile
mille, torches, etc. On the other hand, it 12 only our refrained borders which have become havensg of
illegal arme trade, flushing of people of fake currency, human trafficking, etc. | would reguest the
hor. Minister to see to it that neither we are being exploited inside our borders nor are we accused
unnecessarily by ather countries. This can be achieved by the effective functioning of the Land Port

ALthority .
With these observations, Sir, | welcome this Bill.

SHRI RANJITSINH VIJAYSINH MOHITE-PATIL (Maharashtra): Sir, much has already been
talked about the Bill by my hon. colleagues. The Government has decided to establish a Land Port
Authority through the Land Port Autharity of India Bill, 2009, which shall have the power o manage
the facilities for cross-border movements of goods and passengers at designated points along the

international border of India.

Sir, as we are short of time, | wolld like to be brief. | would like to say that we have different
relations with different countries. So, the officers and personnel deputed on the border should be

very well~versed with the treaties and relations which we share with the bordering countries.

Sir, the serioug igsues should be addressed serously and properly. As the hon. Member,
Shrimati Wasanthi, said, human trafficking, infiltration, drug trafficking, arms and ammunition, etc.
should be handled properly and it should be looked into as a serious concern. We have gone through

attacks like the Mumbai attack of 26/ 11 and the Parliament attack. So, the staff and the personnel
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should be fully equipped with advanced eguipment like life jackets and bullet-proof jackets ; the cars,
frucks and containers that would be passing through should be screened; x-ray machines have
come up in various parts of the country. The goods that are imported and traveling should be

acreenad; that technology is available across the globe.

Sir, the best of the technology should be given. Lastly, | would like to request that the
perscnnel and the officers, who will be posted at these points, will be fram various parts of the
country. They will be from Kerala, Maharashtra, Tamil Nadu, stc. So, the biggest issue with the
personnel posted there will be their residence, not only for themsehves but for their families also. Sa,

their families should be taken care at the same paoint.

Then, | waould like to request that it should be ensured that no corruption takes place at this
paint, This should be the main priority and concern of the Government and the hon. Minigter. Of
course, | know that he has taken all these things into consideration, but, with these suggestiong, |

support the Bill.

SHRI PYARIMOHAN MOHAPATRA (Orissa): Sir, at the outset, | must say that the Home
Ministry is the most appropriate Ministry to deal with this Bill, not the Finance, Commerce o the
Highways Ministries. | say so because in case of immigration, it ig not only a guestion of security of
the country but also of the immigrants coming into the country with arms and ammunitions,
immigrants coming into the country to settle here like from Bangladesh, immigrants during with
contraband goods, narcotics, and all that. So, | don't agree with my friend, Shri Ahluwalia, that it
should go to the Commerce or the Finance Minigtry. But, | do worry about the need for an Authority.
Security and intelligence or barder management are too sensitive and crucial issues to be left to an
autharity. Yaou pecple have been creating authoritieg, for example, IRDA. What did they do for the
general public, the customers about insurance? When SEBI came with a fee limit of two percent,

then, the hell broke loose. Then, the Government had to come with a Bill to pratect it. Let us hope
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that you don't have to cover up the inefficiency that will accrue to an authority behind which, you
need ot hide. As & nadal Ministry, you can always control that ineficiency. Maybe you don't have to

come to the Parliament in future to cover up for that.
[THE VICE-CHAIRMAN (PROF.P. J. KURIEN) in the Chair ]

Lakhs and millicns of peaple are coming in from border with Bangladesh creating imbalances
in demography, imbalances politically and plenty of other things are coming in. We are facing the
problems. Politicians finally do have to get thase people identified for ration because of humanitarian
grounds. Then, from ration cards, it goes to electoral rolls. Then, there ig political clout and all that.
You cannot have these integrated Check Posts to really stop all thig. | wish you had consulted the
major States ag many friends have pointed aut. Out of eight States, you consulted only three and
that too ingignificant States. Here, the main trouble i about Nepal where your security concerng are
the moet important . We are not having consultations with the concerned States. We gee the Unified
Check Gates in the States. In States, we tried to merge the Check Gates, unify them and then what
happened? They proved to be a source of unified corruption, and you ICPs will become sources of

integrated corruption .

There iz so much of money flowing in, fake currency, smuggled goode, and, arms and
ammunition, etc. How will you check 1?7 Once it becomes is an authority, will people feel safe, |
support the amendments moved by Shri Prasanta Chatterjes on both counts. One is, please don't
have joint ventures. If you want to have joint ventures, have them with PSUs. I you want to open a
restaurant etc., in every walk of life, you have PSls. For security concem, please ensure that you

have nothing to do with the private parties. So, Mr. Minister, please accept the amendment.

There ig another issue to be considered, if you pergist with the authority. Anyway, you will get
the Bill pagsed. You are not bothered abaout it but the Home Ministry can not shed its regpansibility. It

iz accountable to Parliament. Clause 19 says that previous approval of the Government is necessary
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for lewying rent and fee. When you are giving so many powers to an authority, then, for levying rent

and fee, which iz & minor matter, why should they come to g babuin the Home Ministry.

You have a clause with regard to reappaintment of members. Please don't do so because the
moment you make a provision for reappointment of members, thelr vested interests will develop,
and, they will become subservient to the babus in the Home Ministry. Let there be one term. Mestly,
you will find that only pecple who are either an the verge of retirement, or, whao have retired, are
appointed. And, T you make a provigion for gecand term, they will do whatever you tell them to doj

they will nat apply their own minds. (Time-bai)

| will take only half-a-minute. If you wan to retain joint ventures even with the PSUsg, leave
apart the private parties, please don't keep a dause for formation of companies. Why should the
authority, a statutary authority, go into the business of forming companies? What is the need? So,
pleaze kindly look into thie also. With this, |, per force, support the Bill az the Bill i= going to be

passed. Thank yau.

SHRI D. RAJA (TamH Nadu): Sir, | tock part in the work of the Standing Committee, which
processed thig Bill. This Bill has a limited purpose of establishing Land Porte Autharity of India for the
development and management of facilities for cross-border movement of passengers and goods at
designated paints along the internaticnal borders of India. At the same time, during the course of
discussion, we also admitted that the Government should take intc consideration the security

imperatives also.

Having =aid that, | would like to caution the Government on some counts. We have the sea
ports, which are managed by the Port Trust of India, broadly under the Ministry of Shipping. We have
the airpaorts, which are managed by the Airports Authority of India but there are changes coming in.
Ih the name of Public-Private-Partnership, even, our arports are maraged by private entities.

That gives apprehension an how this Land Parts Autharity of India will really be a successful one. Itis
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obvious now that the Ministry of Home Affaire will remain as the nodal agency for thig Land Paorts

Authority of India.

But, in the Standing Committee, it was made very clear that the Government should not
involve the private sector to set up hotels and participate in such other activities in the integrated
check-posts premises since it could be a security threat. Only public sector undertakings should be
involved in such activities. In fact, | agree with the previous speaker, comrade Prasanta Chatterjee. |
have also moved one amendment on the guestion of joint venture. In the name of joint venture, you
cannot have private participation. Then, it will lead to further complications and pose threat to the
very functioning of the Landpart Authority of India. We are dealing with land baorders and we are
concerned with the legitimate movement of passengers and goods through our borders. That is why,
we are bringing all of them together under one roof through integrated check-posts. 1Tt is g0, | think,

our governance needs to be strengthened.

Sir, | would refer to what the Home Minister said during the debate on Bhopal gas tragedy. He
eaid that the MEA or the Home Ministry does not have records with regard to the =afe passage given
to Mr. Anderson. If that is the case, whether the Landport Authority of India will manage these
integrated check-posts efficiently. Here, the Home Ministry will have to assure the Houge that the
governance will be strengthened in all these centres and there waon't be any case as happened in the
case of Mr. Anderson. Many speakers referred to the neighbouwring countries. We have wery
sergitive, porous and long borders. But, we are talking about development and facilities for cross
border movement. When | =say this, it i legitimate movement of passengers and goods. For
safeguarding the borders, there is Army and there are border security forces. Here, we are talking
about the mavement of passengers and goods. It does not mean that | am undermining the security
imperative and the security aspect. But, the Home Ministry must assure the House that it will

sfrengthen the governance in all these centres. That ig where | have a strong apprehension that if you
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leave for private participation, then, it will lead to serous complications as far ag crogs border
marnagement of goods and movement of passengers are concerned. There, | think, the Home
Ministry must assure the House that the entire thing will be maraged by the Government and
whatever construction ar other facilities are created are undertaken by the Home Ministry. Home
Ministry means by the Government. We have a prablem with the Airports Authority. It is nat that
privatizing airports or giving enormolg role to private gector in the maintenance of our airports helps
the country and the Airports Authaority of India ig being undermined in every aspect. Now, when you
are creating a new autharity, the Landpart Authority, | think, the Govemment shaould be very cautious
about what it is geing to do. (Time-bell rings). There, | think, the private participation should be

discouraged and that's why, that amendment has been moved.

Sir, the last paoint which | want to underline ig about land acquisition. There should be proper
consultation with the State Gowvernments and the people whose land is acguired for Landport
Authority must get proper compensation and ather facilities according to rules. With these cautions, |

think, the Government will have to assure this House in this regard. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Thank yau, Mr. Raja. Now, Shri Mysura

Reddy, nat here. Shri Sanjay Raut, nat here. Now, Mr. Minister.

87} AT Wik : SURHTEIE HE 16, H A 10 Hew | &1 §7gare e =a, e gv Ba
TR TT interest 1T AfR T YETE TE1 OR ) H =R 41 5 TR = @ IBer 1, 2N
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7.00 P.M.
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RET 2, SO |18+ el 1 135 U8 qR1 1 X1 S| sanitze STl € TI)

fepet f i W RNl & foly Sive ¥ SIS =8 (6] S| Sae deif &
TR 27 99 AR B 99 =] ONE ST 2 16 TN 1 BT o 20T 2, Tieley 6 R
HIERTHET BT 2 2l SR =1 & SE g a8 B0 WIgde Tac o1 &1 6 = fertfT Hebr Sve
Bl 21 gt afw, sy 3 g gemmnl & fo ft sarge dod & o vrgde oieds & v fset |
T el ¥ B+l STeed LT 2l R oY ga+1 g€ 1 fIuwye ¥ 57 Bie-B1e Baee bl Hxar,
18 T & 1 3 TIewgst 59 9oy o)l U 2] ) Hepd || guel T e I8 £ 16 X 29, 5 gl
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TRUTE 1 912 F afgv afewp gud) SivEl 1R o 0N 95TeRT 8, SiEl W WeN) AR iR-gee)
TeRrTali & TRy RieTey 3 U9 G &) o adie O e s v 8

UGG HE 15T, 4 39 AR U A1 Ge w1 ¥ Se] diedl g %5 U8 89 AN & o
TR, TP SR B0 39 9 & oY SoTge ooy &1 A9 7 &Y, 91 &7 det 96§, 59 °wid

SHRI PRASANTA GHATTERJEE: The PSUs also can do that.
7} 1o HIHH : Y31 911 o & o

SHRI PRASANTA CHATTERJEE: It is a serious question of security. The danger of security

can develop in that.

SHRI D, BAJA Our concern ig that if non-sovereign function ig leff to private people, then,

that ehould not pose threat to our security.

=Tt SToT AR ; SYHHEDE He gy, AT gaed] | Sl e e o1 2, § ot ug e
=T 2 T8 q¥1 S| AFIEEST 81T 8HR 991 H el -37eld] RIT| 0T, S, 89N JIRT ey 3R
gax sTe g9 41 U8 agd- O SemeRy 2, Sl W R RET #1916 e |t gY IR Ede
ANTTESE 1 T 1 52l v W 78 &M 201 2 o) 981 0% RIggiRe T &1 &g +ff < < 2
=9 TRt T e o RI TR & aTRTae  SRmTes e Bl A AT A W A Hed 1 o
T e s =g 5 3 sere dod & wew | ufsis Saev & Ty gae T erel

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the guestion is:

That the Land Ports Authority of Indig Bill, 2010, as passed by the Lok Sabha, be taken into

consideration.
The Mction was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KUREEN): We shall now take up clause-by-clause

consideration of the Bill.

455



Clauses 2 to 10 were added fo the Bill,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Clause 11 stands part of the Bill. There are
three Amendments, Nos. 1and 2 by Shri Praganta Chatterjes and No. 3 by Shri D. Raja. Do you

want o press the Amendments?

SHRI PRASANTA CHATTERJEE: Sir, we have elaborately stated the reason for our
Amendments. The Minister has accepted, in principle, the broad areas, but he has not accepted the

Amendments.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So, don't press it.

SHRI PRASANTA CHATTERJEE: It ig & serious Issue linked with security threat. So, | would

again request the Minister to accept the small words 'in public undertakings'. Everything else s okay.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister will consider it later.
SHRI AJAY MAKEN: Yes, Sir.

SHRI L. BAJAL Siry | am on the same igsue of joint venture. | gaid that the Government should
ggsure the House the invavement of the public sector because we are equally concerned with the
security. | understand that the Government is concerned about it. We are equally concerned. With

that concern in mind, we are raising this issue.

87} AT AT : SUGHENS A e, H AT Tawd] U U8 de = 6 e e
& SR g Bl |1 5w & SIS 21 il 5 Wheterel del 9x 41 o] 41 bR U sariz
el &1 RSB el Bl 2, 2ifehe oY B9 Wiy # Bl 98 Hee A1 9], 9189 o viedt & wrg
g PV, T T SU | 3 a1 U Sfid-Jsarel dveh ¥ U ey RilRE] redae &1 ye-
W I 1 €T IR B] A RA1 S9N A A Gedl ¥ g8 e w9 AR S R ot
TR FTE 1o ARG T eper = S NToes] 2, S 21 2ART 41 21 29 I8 N1 SI37e &3 1t ok 26
T Ui & Wi Saite der &, §1 S0P B U Ugel AN B9 & 918 9 W Hel PNl S
TRy R e e & ¥ ST w241 i)

RETEY, # ATk HEGH A "G Gewd! U FEaT SR e 5 9 o Ry a9y o
El
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So, | understand, you are not pressing the

Amendments . | shall now put clause 11 to vate.
Clause 11 was added to the Sill.
Clauses 12 to 37 were added to the Bill.
Clause 1, the Enacting Formuia and the Title were addad to the Bill.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister to move that the Bill be passed.
SHRI AJAY MAKEN: Sir, | move:-
That the Bili be passed.

The question was put and the motion was adooted.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, | have to inform the House
that the Business Advisory Committee, at its meeting held on 19th August, 2010, allocated time as

follows for Gavernment Legislative and cther businesg:-
Business Time allotted

i Congideration and passing of the Indian Two hours
Medicine Central Council (Amendment )

Bill, 2010.

221 Congideration and passing of the

following Bille, after they are passed by

Lok Sabha:-

(a) The Orissa (Alteration on Name) Bill, 2010 Cne hour

(1) The Constitution (One Hundred Thirteenth (to be discussed
Amendment) Bill, 2010 together)

(23 The Civil Liability for Nuclear Damage Bill, 2010 Four haurs
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